13 Matters under SRAVANA 15, 1899 (SAKA)

11-29 hrs.
MATTERS UNDER RULE 377

(i) TraNsFR OF HioH CourT JUDGES
BACK To THEIR STATHS
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(i1) DECISION OF THE (FOVERNMENT TO SPILT
FERTILISER CORPORATION OF INDIA

SHRI K. LAKKAPPA (Tumkur):
Mr. Speaker, Sir, I would like to raise
an 1mp 'rtant {sSue. An anncuncement
was made by the hon. Minister, Shri
Bahuguna, fir creating four wunits by
spiitting the FCl. This Corporaticn
consists of several fertiliser companies
and a sum of R$. 700 crores have been
invested into them. Some of them are
not functioning and some of them are
running into 1isses. So, effective s
are necessary for making these ts
vigble, But instead of taking into
cmsideration that aspect, Shri Bahuguna,
hwn, Minister of Chemicals and Fere
tilisers has come to the conclusion to
split it. What will be the impact on
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public exchequer and country’s eco~
nomy as a consequence ¢f Splitting this
Corporation into four units? If the
Cabinet decision to split up the Ferti~
liser Corporation of India is im plemented
it will benefit only a few officers alone in
the matter of their promotions because
four independent companies would ¢ me
into existence requiring four Chairmen/
Managing Directors, four headquarters,
four Central Treining Centres, bevides
appointments of senior cfficers like
Company Secretaries and Advisers in
various fields for each of the companies
and four full-fledged managements. This
ultimately invoives further expen-
diture on huge establishment. It has
always been a white elephant eating
into the vitais of the Fertiliser Corpora-
tion and the public funds. The present
Government always talks of econcmy
and austerity measures. But how they
would implement austerity measures on
items like transport, telephones, tra-
velling, creation of posts, recruitment
etc, synchronizing with the same decision
to split up the Corporation. Even the
registration of fees of the four com-
panies would be to the tunc ot about
Rs. 2 crores. |

‘This is also what has been stated 1n
the Statesman dated 15-7-77:

“Onc of the main reasons for the
decision to split up the Fertiliser
Corprration of India into four
autonomous corperations 1§ that
it is “monstrously big”
and, therefore, ‘unmanugeable’,
At the moment the FCI has seven
units in operation and four in
various Stages of ¢ mpletic n with
gross assets well in excess of
Rs. 700 crores. This is ad-
mittedly big but considering the
nature of the industry, the FCI’s
size is modest. In fact, some ex-
perts are on recerd that the
FCI could easily manage more
than twice the present number
of units. All units with
the excepticn of the Nangal cne
have been incurring heavy losses
which does not necessayily mean
that the FCI is badly mansged.
Alternatively, there is nothing
to suggest that they could be
turned inte pr fit-meking  units
by the le jent of re-
organizing FCI into  smaller
crp mstions. On the ccntrery,
the chances are that creating fc ur
autonomeus corperaticns in place
of one will involve additional
administrative and menegerial
overheads and encourege ¢ fficials®
inherent empire-building  ten-
dencies. Locational and teche
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r;:ltg;iql freasons ;mve been ad-
n in favour o i
theFer restructurirg

Instead of recrgenising the whole thirg,
Streamlining the administiaticn erd in-
troducing discipline in the administic-
tion, the hon. Minister has teken such
Steps which willresult in the net loss and
heavy expenditure by creating these fi ur
independent units. Ultimately, notc niy
indiscipline will be curbed but it will
also be advantagecus to the building up
of in-built bureaucracy. Therelc e,
there is no austerity measure inve ved in
it; there is no simplicity invelved in it;
there is no administrative & Lvenier.ce
and discipline involved in it. Tf they
take such a decision, it will be disestrc us
to the naticn.

Instead of doing this, let the hen.
Minister bring about re-crientatic n and
discipline in this sectcr. There are a
few top-level officers who ere ergineering
this sort of a thing. They want to
create an at mosphere and want to have
four autonomeus units in four different
regions of the country so that they can
get into them and beeccme bosses and
enjoy the best of things.

I would like to submit that this is a
very unrcasonable decrtv nend itis not
a wise decision. ] would request the
hon, Minister to reconsider all these
aspects of the matter in the interest of
the nation,

(iii) RETRENCEMENT OF LABOURERS IN
GOVERNMENT DEPARTMENTS OF UNION
‘TERRITORY OF LAKSHADWEEP

SHRI P. M. SAYEED (Laksha-
dweep): Mr. Speaker, Sir, I would like
to draw the attenticn of the House to a
very serious matter which has taken
place in my constituency, the union
territory of Lakshadwecp, where the
entire labour force has been drawn
from different Departments of the ad-
ministration. ‘Though it is a very small
union territory, the working force in
different Departments is considerably
large, ¢

The serious incident that bas taken
place is with regard to the retrenchment
of labourers in various departments,
specially, the harbour and the Public

orksmglnpnnmbeem fmdnltlhm too is tl
very s number if at all compared to
any other union territory. The retrench-
ment is to the tune of 150 labourers in

What the administration officials are
doing is that on theg’rcmt of lack of
funds, they are retrenching labour which



